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CEN TRAL aMINISTRATIVE TRIBUN aL P RINCIP AL BEN CH
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New Delhis tnis the > day of Mk, 1999,
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HON *BLE MR.-Se ReADIGE, VICE CHAI AT N (n).

HON 'BLE MRS, LaAKSHIT SwaMINaTHMN, meseR(D)

R.B. 5. Ty:-gi,

/0 shri R4n Avtar Ty =2gi,

R/o qr.No.47/20, Delhi adninistrative Flpts,
Rajour Road,. : L

Del hi eesse mplicant,

(By adwcate: shri A K, Hahera)
Versus

Union of Ingdia
through the Secretary,
Ministyy of Home affairs,

North Block,
New DNDel hi

2, Chief Secretary-cun=Chief Vigllanre Of‘Flcer,
ovt,e of NCT of Delhi, .
0l1d Secretariat,

pDelhi =054,

3, DP(mnti Grruption)
01d Secretariat, v
Del hi=-054., ees+s Respondents,

0 RDER

HON 'SLE MR, SeRe-ADIGE VICE CHAIRIAN (),

poplicant's counsel impugns respondents'
orders dated 11.1.99 (mnexure-al), passed pursuant

to the Tribunal's order dated 14.8.98 in 0,A.No,171/98.

2. e have heard applicant's counsel Shri Bzhera.
3, A perusal of the impugned order dated 11,1,99
makes it clear that respondents themsel ves are seized

of the matter and the competent authority has

" observed that there was inordinate delay in

finalising the investigation and has desired that
respondents be advised to finalise the investigation

within 4 months and thereafter the suspension order

i _ ) . hea ™ '
be reviswed, ol ready mﬁm _g months of th t
. a
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4 month peridd have expi red.

4, Under tAhe ci rcunsténr:e, the» impugned Order
dated 11.’"1.99‘_uarrants no ini.;erf‘eren ce at this stage
and is dismissed in limine with the observation that
respondents sho'uld'm'ake all efforts to ensure that
the time schedule referred to in the impugned

ordar dated 11.1,99 is adhered tos No costs,

(MRS, LAKSHIT SWamINaTHWN ) (Se Re ADIGE
m g8 ER(D) VICE CHAI AN (a).
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